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 Revenue
 Copital Be.  |

 DEPARTMENT  OF  ELECTRONICS

 103,  Departmert  of  Electrorics  1,28,28,¢c0.  37,€9,0C60

 DEPARTMENT  OF  SPACE

 ‘104,  Departmert  of  Space  5,62,88,c00  I,43,84,c00
 PARLIAMENT,  DEPARTMENT,  OF  PARLIA-

 MENTARY  AFFAIR®,  SECRETARIATS  OF  THE
 PRESIDENT  AND  VICE-PRESIDENT  AND
 UNION  PUBLIC  SERVICE  COMMISSION

 tog  Lok  Sabha  a.  न  मर  .  .  76319,000
 १06  Rajya  Sabha  «@  30,93,0C0
 t07  Department  of  Parliamenta:y  Affairs  .  .  13;29,000
 708  =  Secictariat  of  the  Vice-Presider  t  ‘  9९,000

 13,04  hrs.
 APPROPRIATION  (VOTE  ON

 ACCOUNT)  BILL*,  976
 THE  MINISTER  OF  FINANCE

 (SHRI  C.  SUBRAMANIAM)  I  beg
 to  move  for  leave  to  introduce  a  Bull
 to  provide  for  the  withdrawal  of
 certain  sums  from  and  vut  of  the  Conso-
 lidated  Fund  of  India  for  tae  services
 of  a  part  of  the  financial  year  39°6-77

 MR.  SPEAKER  The  question  s
 “That  leave  be  granted  to  intro

 duce  a  Bull  to  provide  for  the  with-
 drawal  of  certain  sums  from  and  cut
 of  the  Consolidated  Fund  of  India
 for  the  servires  of  a  part  of  the
 Anancial  year  1976-77.”

 The  motion  was  adopted
 SHRI  C,  SUBRAMANIAN:

 duce}  the  Bull.
 I  beg  to  movet:

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  fiom
 and  out  of  the  Consolidated  Fund  cf
 India  for  the  services  of  a  part  of
 the  financial  year  1976-77,  be  taken
 into  consideration.”

 I  intro-

 MR,  SPEAKER:  The  question  is:
 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  a  part  of  the
 financia’  yeai  1976-77,  be  taken  into
 consideration.”

 The  motion  was  adopted
 MR  SFEAKER  Now,  we  shell

 take  up  clauses
 The  question  ts

 ‘That  clauses  2  and  hw  the  5  he-
 dule,  clause  1  the  Enacting  Fur  vila
 and  the  T.tle  stand  part  of  ithe  Bul’

 The  motion  was  adopted
 Clauses  2  and  3,  the  Schedule,  cliuse
 l,  the  Enacting  Formula  end  the  ‘title

 uere  added  to  the  Bull

 SHRI  C  SUBRAMANIAM.  I  beg
 to  move

 “That  the  Bill  be  passed  ’

 MR  SPEAKER  The  question  is:
 “That  the  Bull  be  passed.”

 The  motion  was  adonted
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